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THE LABOUR WELFARE FUND LAWS (AMENDMENT)
ACT 1987

" 'No. 150r 1987 v i

_ .t ;;the MlCa Mmes Labour Welfare Fund
A t 1946 the Limestone and: Dolom1te Mines Labour Welfare
' Act; 1972, thé Tron Qre Mines;’ ‘Manganese -Ore -Mines
" Chrome Ore Mlnes Labour Welfare Fund Act 1976 and

" the Beedi Workers Welfare Fund Act 1976 o

i BEAt eniacted by Parhament in- the Thu’ty-erghth Year of the: Repubhc
!of‘flndla as- follows:— ot R o

CHAPTER I it l};'z A .‘;’i";;'—;':"" >‘ ‘ |
PRELIMINARY L

1. Th1s Act may be called the Labour Welfare Fund Laws (Axnend-
merlt) Act‘ 1987. :

";*Sub-sfectlon (2), in clause (a), after sub-clause (’U) the followmg sub-

clause shall be inserted, namely:— G g e

“(vi) - the- prov1smn of family welfare,. mcludmg famlly plenmng

edueation and services;”.

CHAPTER ,III

w1 oor

3. In sectlon 5 ot the L1mestone and Dolomlte Mmes Labour Wélffare

Fund Act, 1972, in sub-section (2), in clause (a), in MelibielBuss” (L),

the word “and” occurring at the end shall be omitted and after sub-
clause (iv), the following sub-clause shall be inserted, namely —

' ‘(v) the provision of family welfare including famlly plannlng
educatlon and. services;”.
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AMENDMLNL‘ TO THE IRON ORE Mings, MANGANESE Omii“'MIi\\I'Es “A"ND' CHROME
Tavg oy

vl 80l (Ork MI%NES‘ LABOUR' WELFARE FUND Ac'r 19116
4. In section 4 of the Iron Ore Mmes Manganese Ore Mmes and  Amend-
610f1976, < hrome Ore Mmes Labour Welfare Fu:nd Act; 1976 in clause (a), after ment of

i section 4.
| sub-claide (v, tfle ‘following sub-clause shall be 1nserted “tlamely: —

“(m) the prowsmn of farmly welfare 1nclud1ng famlly planning
) educatlon and serv1ces,
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CHAPTER V

AMENDMENT TO THE BEEDI WORKERS WELFARE FUND Acrt, 1976

62 of 1976. 5. In section 4 of the Beedi Workers Welfare Fund Act, 1976 (here- Amend-
\ after in this Chapter referred to as the Beedi Fund Act), in sub-section gﬁ;ﬂ v
(1) ,— '

(i) in clause (a), after sub-clause (iv), the following sub-clause
shall be inserted, namely:—

“(iva) the provisien of family welfare, including family
planning education and services;”. k

(it) in clause (¢)—

(a) for the words “or a local authorify or to an employer”,
the words “or to a local authority or to an agency which satisfies
the prescribed criteria (hereinafter referred to as the agency)‘
or to an employer” shall be substituted;

(b) for the words‘ “local authority”, the words “local
authority, agency” shall be substituted.
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6. In section 11 of the Beedi Fund Act, after the words “or a local Amend-

Sar?? « 9 3 . ment of
~ authority”, the words “or the agency” shall be inserted.  seotion 11.

7. In section 12 of the Beedi Fund Act,— . Amend-

o ment of

(1) in sub-section (2),— - section 12.
(a) in clause (i), after the words “or a local authority”, the

words “or the agency” shall be inserted;

(b) after clause (j), the following clause shall be inserted,
namely:—

“(ja) the form in which an identity card is to be issued

by an employer to a person engaged in a beedi establish-
ment;s’;
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(it) for sub-section

(3, ey fellowing sub-section shall be
substltuted ,namely — '

“(3) anmalsme.am mle mndﬁgmseﬁtm («%)), the Central
Government may direct that a breach of—

(g) an')(inule ;nade under clause gz) or clause

45:;
’gbereo .

reof, shall /be, punishable, wlth”'ﬁln.e vghlcb may € (:!;tﬁ) d
to ﬁve hundred rupees,

(b) any rule made under clause (Ja) i eLrerJ’a shall be

punishable with fine which may extend to two thousand
rupees.”.
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